
IN TI{E }IIGH COURT FOR THE STATEOF TELANGANA
AT HYDERABAD

(Special Ori.ginal Jurisdiction)

IVIONDAY, TI-E TWENTY THIRD DAY OF SEPTEMAER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CH{EF JUSTICE ALOK ARADHE
AND

THE HONOUR,ABLE SRI JUSTICE J. SREENIVAS RAO

WRIT PETITION NO: 26358 oF 2024

[ 3418 ]

...PETITIONER

...RESPONDENTS

Between:

AND
1

lA NO: 1 OF 2024

K. Bhavani, D/o K Shiva naiu, lSgg about 20 years, Occ. Student, R/o H.Nto
2 1 -544, Ka msanpat r y, Dha nia,ridrl N/lrhiorb NJg;; 6i.in"tt, r.run gu nr.

The State of Telanoana. Renresented by ils principal Secretary, Medical andHealth Famity Wetflre Depa'rtment, secietariai e;iiirls;] Hyoeraoa+_soo055.

Kaloji Nararayana Rao University of Health Sciences, Represented by itsRegistrar, Warangal.

Petition under Articre 226 of the constitution of rndia praying that in thecircumstances stated in the .affidavit fired therewith, the High'cJrrt .rv 
-u"

pleased toto issue an appropriate writ, order or direction more particurarry one inthe nature of writ of mandamus decraring the action ot 'tt'e 
,eij6noeni"particularly the 2nd respondent .in not coniidering the petitioner ,"1r".1- r-exercising web options for admission into MBBS/BD5 course under Management

9::Y 8 g:j"Sory in next phase ofcounseting for the academic year 2024_25 as,regar' arDrrrary, uncoflstitutionar and consequenfly direct the respo.r.dents io
:T:,!9i_g!d permit the petitioner for exercising *"b option, for admission inioMBBS/BDS course under Managernent euota 6 category for the academic ear2024-25 in next phase of counseiing.

Petition under section 1s1 cpc praying that in the circumstances stated
in the affidavit fited in support of the peiitio;, If," Htgt Court may O" pteaseO todirect the 2nd respondent to _consider the petitioner-request for exeriising weboptions under Management euota B Category for admission into MBB5/BDS



course in the next pt ase of counselling for the academic year 2024'25, pending

disposal of writ Petiti( )n

Counsel for the Petitioner: SRI ABDUL KABEER REPRESE {Tlf lG f:OR

SRI Y. ANJANAYULU

Counsel for the Resltondent No.1: Ms. SWAPNA MADHURI AS ST' GP FOR

MEDICAL, HEALTH & FVV

Counsel for the Respondent No.2: SRI G' RAVI REPRESENfIN(; FOR
SRI A. PRABHAI(AR RA(), S3 FOR KNRUHS

The Court made the following: ORDER

-



THE HON'BLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HON'BLE SRI JUSTICE J. SREEMVAS RAO

WRIT PETITIONNo .26358 of 2024

ORDER: (per the Hon'ble the ChiefJustice Alok Aradhe)

Abdul Kabeer, leamed counselMr appears for

Mr. Y. Anjanayulu, learned counsel for the petitioner.

Ms. Swapna Madhuri, leamed Assistant Government

Pleader for Medical, Health & Family Welfare appears for

respondent No. l.

Mr. G. Ravi, learned counsel appears for

Mr. A. Prabhakar Rao, learned Standing Counsel for Kaloji

Narayana Rao University of Health Sciences (hercinafter

referred to as .the University,) appears for respondent No.2.

2. With the consent of the learned counsel for the parties,

the matter is heard finally.

3. In this petition, the petitioner inter alia has prayed for

the following relief:

"For the reasons stated above, it is prayed that this Hon,ble Court
may be pleased to issue an appropriate writ, order or direction
more particularly one in the nature of writ of mandarnus declaring
the action o[the respondents particularly the 2nd respondent in not
considering the petitioner request for exercising web options for
admission into MBBS/BDS course under Management euota 
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.]J & JSR, J
\:' P ir 26 158 of2024

Category ir next phasc ofcounsellirrg lor the acadcmic ycar 2(24-
25 as illegti, arbitrary, unconstitutional and consequent y di.cct
the respordents to consider and permit the petiticncr for
exercising ireb options for. adnrission into MBBS/BDS cot lse
urder Man rgemcl)t euota ,,B,' catcgory for the acadenric .,, car
2024-25 in rext phase of counselling.,,

4. Leamed oounsel for the petitioner submilted Lhat the

petitioner had applied for admission against c)mpetent

authority quota l;eats for the academic year 2024_25. Ilol,rever,

inadvertently, t re petitioner did not indicate B category

Management euota. He further submitted that the l)eti .ioner be

granted liberty tc, submit a representation to the Univs.5ily snd

the University be directed to decide the said represontatiorl in a

time bound manr er.

5. Learned colnsel appearing for the respondenl lJriversity

submitted that tht: last date for registration of applir:ati,xs was

23.08.2024 and tlrereafter, merit list has been prepuecl which

shall be publishe,l at the time of indicating the ,,r,r:b ()ptions.

However, it is tairly submitted by him that ir cz.se the

petitioner submitr a representation, the same shall b,: dealt

with by the Univet.sity in accordance with law.
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3 CJ & JSR .I
W.P.No.263Se of20;;

6. [n view of the aforesaid submission and in the peculiar

facts of the case, the Writ petition is disposed of with liberty to
the petitioner to submit a representation to the University with
regard to her grievance. Needless to state that in case such a
representation is made, the University shall decide the same

within a period of two (2) d.ays thereafter. It is made clear that
this court has not expressed any opinion on the merits of the

Miscellaneous applications, if any pending, shall stand

closed. There shall be no order as to costs.

matter.
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SECTION FICER
To,

1. The Principal Secretary, Medical and Health Family Welfare Department, The
- State_of Telangana, Secretariat Buildings, Hyderatia4-So0 055.'2. The Registrar, Katoji Nararayana Rao Univeisity of Health Sciences,

Warangal.
3. One CC to SRI Y. ANJANAYULU. Advocate tOpUCl4. One CC to SRt A. PRABHAKAR B4O,_SC FOR KNRUHS topucl5. Two CCs to cP FOR MED|CAL, HEALTH & FW, Higfi Cou'rt for th'e Stateof

Telangana. [OUT]
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(]C TODAY
HIGH COURT

DATED:231O912024

ORDER

WP.No.26358 of 2024

DISPOSING OI: THE WRIT PETITION
WITHOUT COS}TS
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